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Norie appears for the Apnlicants, nor the 

1icants were prost when called. 

The pplicarits, by filing this Original Aaplication 

have challged the process of writt test held by the 

Resond&its for recruith&it of Gari in Group-i) 	
IF 

category in 	gineering Departmt of Sambalpur i)ivision, 

$outh i'astern Railways, as well as against the process 

of recrnitht for the post of Token Porter, Operating 

Dqpartment*  3belpur Dision in the 3outh Eastern 

Railways on the ground that the writbi test was held 

illegal and malafide manner and lot of critisms/ac/erse 

commcts on the aariduct of the examination had apDeared 

in the local news journals like Sambad dt.11.9.98, and 
Manavedi. They,  further alleaged that in the $anibad 

dt.11.9.98, it was reaorted that a C.L3.I.cuiry had. 

ordered to look into the irregularities in the canduct of 

the writtei test. On the above grounds, they have 

suixnitted that the ResDonderits be directed to Ild a 

fresh selection for appointiiit of Group-i) category post 

in igifleerflg Departrrit of Sambalpur Di41risicn of S.E. 

Rail cys. 
The Respondents have eantested the allegations 

made by the plicanty filing unter. They have avere 

that the exaj-nination was a)nducted in the laid clown 

procedure and there has,{no infraction of the guid.e1ins 

on the subject. They have also rebutted that C. •I, s 
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enc1iring into the allegations of malraCtLCe 

in exnination. In the end, they have submitted 

that the allegations brought out in the Oriqinal 

p1ication are uniounded and are devoid of 

merit. 

e have heard 1r.D.N.iiishra, learned 

Standing Counsel for the Railways and pcmsed 

the recards placed before us. ?art from the 

fact that the a].1ciatiofls made by the plicants 

in this Original ka:)liCatiofl are very seairig 

and g en eral in nature?  iko materials ha s hei 

alaced before us to aioreciate the grievance 

of the kmlicaflts. done also aepears for the 

Applicants nor they were prest in the court 

When called to press the point in support of 

their alle ations made in this Original 

application nor they have asked for any 

adjournmt to prosacite the matter further. In 

the cirø.imstance, iae feel that no puposo will 
y 

he solvod to ive further oaportunity to theii 

to submit any 	points. The esponfits 

have elaorately stated in their counter as alsc 

during oral .arçpmit by the learned Standing 

Counsel for the Railways, the procedure 

followed by than, in cxnc1ict of the test. In 

the cirajmstarice, we find no merit in this 

Original .kplicatiofl, which is acrdingly 

lisrnissed. 1 0 casts. 
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